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ment is to raise the figure from Rs. 
1000 to 2000. 

1 do not want to traverse the ground 
covered by the previous speakers. The 
Industrial Disputes Act covers all 
those workers whose salary is Rs. 500 
or below. Originally, the figure was 
B.s. 200; then it was changed to Rs. 400 
and then it was raised to Rs. 500. 
Why? It was because during the 
course of so many years, sO many 
changes have taken place; salaries and 
wages have also increased. So to pro
vide for a wider coverage, the ceiling 
was raised to Rs. 500. Let us corne to 
the Payment of Wages Act. Original
ly, it was applicable only to those 
workers drawing up to Rs. 200. But 
in 1957, we amended it and nOw it is 
applicable to workers drawing upto 
Rs. 400. Again, take the Workmen's 
Compensation Act. This was also 
amended two years ago. Originally, 
it was applicable to those drawing 
only Rs. 300 or less. Now the figure 
is Rs. 400 and it is in Government's 
contemplation to further amend it and 
make it applicable to those drawing 
upto Rs. 500. 

Therefore, when we consider this 
question of payment of wages or com
pensation, we should take into account 
the maximum. Only the other day 
we found in the Annual Report for 
1958-59 of the Employees' Provident 
Fund Sctteme that the Commissioner 
had said that there are companies 
which have defaulted to the extent of 
Rs. 2: 5 erore3, and he was finding it 
very dffiicult to recover it. Of course 
we have collected under the scheme 
a huge amount of about B.s. 210 ere
res, and in comparison with that, Rs. 
2: 5 crores is not a big amount. But 
he has recommended to Government 
to consider whether any contribution 
to the Employees Provident Fund 
should not have over-ridding priority 
over all other payments. That was 
the intention. It shows how our con
cept is developing. 

Therefore, when we want to raise 
the limit from Rs. 1000 to Rs. 2500, 

-Half-an-hour discussion. 

there is strong reason behind it. I 
welcome the neW amendment which 
the Joint Committee has put in, that 
retrenchment compensation should also 
be considered for preferential pay
ment. If a worker is getting about 
Rs. 400 a month and the factory or 
mill goes into liquidation, he is entitl
ed to get retrenchment compensation 
at the rate of Rs. 200 for every com
pleted year of service .... 

Mr. Deputy-Speaker: Is he conclud
ing now or is likely to take some more 
time? 

Shri T. B. Vittal Rao: I will take 
some more time. 

Mr. Deputy-Speaker: Then he may 
continue the next day. 

17 brs. 

°NALAGARH COMMITI'E 

Mr. Deputy-Speaker: Now, we will 
take up the half-an-hour discussion. 
Shri Malhotra. 

Shri Inder J. Malhotra (Jammu and 
Kashmir): Mr. Deputy-Speaker, Sir, 
at the very beginning I would like to 
say that the Agricultural Adminis
tration Committee submitted its report 
in October, 1958. It is a very impor
tant one and it has pointed out some 
of the basic needs of our agricultural 
reorganisation. This report was sub
mitted in 1958 and about 2! years 
have gone by and it is still lying ill 
the pigeon hole. In answer to Un
starred Question No. 14 on 15th Nov
ember, 1960, it was stated that only 
the Punjab State had submitted its 
proposals to implement the recommen
dations of this Committee and the 
Centre has approved those proposals; 
and proposals from other States are 
being awaited. 

I would like to point out the main 
basic facts which have been empha
sised in the report for the reorganisa
tion of the agricultural administration 
in our country. This report, at the 
same time, created a stir among the 
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agricultural services in this country. 
The agricultural services, after 
reading this report, thought that 
now there was a hope for the better
ment of their working conditions as 
well as their emoluments. But, as I 
have already stated, in reply to a 
question it has been stated that, in 
fact, nothing appreciable has been 
done to implement the recommenda
tions of this committee. 

This committee has pointed out
and it is a very basic thing-that as 
far as agriculture is concerned, the 
whole country is concerned in increas
ing agricultural production. The tech
nical factors involved in increasing 
agricultural production are no doubt 
important but I would say that the 
administrative side of the agricultural 
organisation is also a very important 
one. On the administrative side we 
have the human material. Unless the 
human material is thoroughly satisfied 
and unless that human material is 
provided with some incentive to put 
all the best in its work, we would not 
be able to get all the best which that 
human material can give us. 

This committee, in its report, has 
covered practically all the aspects of 
agriculture. I would point out the 
important ones. This committee has 
pointed out the low scales of pay of 
the agricultural services in our eoun
try. I am quoting from the report. It 
says: 

"It is a well-known fact that the 
scales of pay of the agricultural 
services are much less as compar
ed to those of general administra
tive services, and even of other 
technical services such as Engi
neering' Medical, Education etc." 

Again it says: 

"It is obvious, therefore, that 
strong agricultural departments 
cannot be built up with third class 
human material. Agricultural 
workers all over the country feel 
that only lip sympathy is being 
paid to agriculture, which has not 
received sufficient importance." 

Now, this cDmmittee was appointed 
by the Central Government, by the 
Mini.Lry of Food and Agriculture. In 
its repDrt, the cDmmittee brings out 
the present cDndition of agricultural 
services in our country. At this sLage, 
I would also like to say that our pre
sent Minister of FClOd and Agriculture 
~I know at his tle .. rt-wants our 
agricultural services to have the best. 
At the same time, I would appeal to 
him that keeping in view the recom
mendations of this committee, he 
shDuld use his formal and informal 
channels to see that the State Gov
ernments are brought round to im-
plement these recommendations. 

-Now, I would come to another im-
portant recommendation made by this 
Committee regarding the formation of 
the All India Agricultural Service. As 
far as this recommendation is concern
ed, it is entirely up to the Central 
Government to implement it or not to 
implement it. The report says: 

"Nothing short of forming an 
All-India Agricultural Service, 
with scales of pay and prospects 
at par with the lAS would, in the 
opinion of this Committee. raise 
the morale and efficiency of agri
cultural services and thereby, at
tract equally suitable material for 
manning the services, and bring 
about uniformity of standard." 

am sure, Sir, you will also 
be aware a( the feenng in our 
country that among the services, the 
agricultural services are always looked 
down upon because even at the Cen
tre, they are not at par with the other 
Central Services. Recently, we have 
created another Central Service-Cen
tral InformatiDn Service cadre. I 
would feel that it is very necessary 
that these reconnnendations which en
tirely concern the Central Govern
ment should be implemented as soon 
as posstble. 

Now I would move on to another 
recommendation of this Committee 
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.-egarding the co-ordination of work 
in all the varioUs aspects of agricul
ture-research, etc. Thi.s Committee 
has said that there is need for co-ordi
nation betwetn research, and educa
tion and extension programmes in 
agriculture. This word 'co-ordination' 
h:il been used very loosely. When we 
scy we want co-ordination, the other 
person would say: yes, of course. 
There the matter will stop. So, this 
recommendation about co-ordination 
among the research, extension and 
educa,ional programmes at all levels 
in agriculture is very important. 

It can be said that it is up to the 
State Departments of Agriculture to 
implement this recommendation. But 
the recommendations which do not 
involve any financial implica'ions can
not be implemented by the State 
Governments unless the workers are 
provided with the incentive, unless 
agricul':ural workers are provided 
with the emoluments which are 
recommended by this committee and 
unless the Central Agricultural Ser
vice is created so that they would 
also aspire as people do on the admi
nistrative side. Today the P.C.S. man 
aspires to become I.A.S. 

Research is as important in agricul
ture as, say, the provision of fertili
ser. Unless we pay enough attention 
to research and we also get it to the 
farmer-the result of research-we 
will not be able to achieve much in 
agricultural production. Now, in 
regard to research this report says: 

"For increasing agricultural 
production in our country sub
stantially, we have to rely more 
and more on improving the effi
ciency of production by evolving 
scientific methods and applying 
them to agriculture. The intensi
fication of agriculture will, in its 
tum, create additional demands 
on research as has been seen in 
other countries. On account of 
these reasons we agree with the 
observations made by the Joint 
Indo American Team on Agricul
tural Research and Education 
that, 'the total research program-

me under way is inadequate to 
meet the needs and demands for 
improved agricultural materials 
and practices on Indian fantl3'. 
Research is the basis of all agri
cultural progress." 

Now, Sir, these are a few of the' 
main recommendations of this Com
mittee. Durmg the last two years 
what has been done to implement 
these recommendations? I will quote 
the answers given. In the answer 
given to Scarred Question ~o. 1476· 
on 13th April, 1960, it was pointed out 
that the Central Government had 
agreed to finance the schemes submit
ted by the State Governments on a 
50 : 50 basis. Nothing was said there
as to whether any State Government 
had submitted any proposals and whe
ther the State Governments were 
anxious to implement these recom
mendations or not. Then, in answer 
to Uns'arred Question No. 1293 on 
23rd August, 1960 it was said that 
only the Punjab Government had sub
mitted certain proposals and those
proposals were under consideration. 
Now, on 15th November, in answer 
to Un starred Question No. 104, as I 
have already stated, it was said that 
the proposals submitted by the Pun
jab Government have been approved' 
and no other State Government has 
submitted any proposal. 

Sir, I quite realise that Agriculture
is a State subject. But, at the sarne 
time, especially at this time when we· 
are going to formulate and finalise the 
Third Five Year Plan schemes sub
mit:ed by the State Governments, defi
nitely, at this juncture when the 
State Governments come for discus
sion with the Planning Commission 
and with the Ministry of Food and 
Agriculture, if the Ministry feels that 
the recommendations of this Com
mittee are important and they should 
be implemented, I think the Ministry 
is definitely in a position to suggest 
to the State Governments that in 
their Third Five Year Plan or even 
before that the important recommen
dations made by this Committee 
should be implemented and, accord-
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ingly, they should submit their pro
posals as early as possible. 

Now, when the proposals from the 
State Governments are received, I 
would suggest that the Centre should 
make an attempt to see that there is 
not too much difference between the 
way of implementation of these 
recommendations from one State to 
another State. I think that while 
approving the proposals made by the 
various S:ate Governments the Centre 
would be in a position to, a sort of, 
bring about a uniformity in the 
implementation of these recommenda
tions in the various States. 

Sir, reorganisation of the Agricul
ture Administra tion is a very impor
tant thing, and unless a good deal of 
(:onsideration is paid to it I feel that 
we will not be able to achieve it. 

In the end, I would like to know 
what has been ~one regarding the 
Union Territories which are directly 
under the Central Government. May 
I know what has been done in the 
Union Territories to implement these 
.recommendations? 

Mr. Deputy-Speaker: I have receiv
ed notice only trom Shri Mathur 
under Rule 55(5). He may put a 
!luestion or two. 

Shri Barish Chandra Mathur 
(Pali): Mr. Deputy-Speaker, Sir, I 
will take only two or three minutes. 
Problem No.1 before this country is 
tood production. When in 1958, as a 
matter of fact, we got very much 
worried about the food prol>lem in 
the country, this Committee was 
lIppoin ted to sug-gest various meaJ!lUres 
to the Government how to step up 
food production and how to reorga
nise the entire machinery of food 
production and agricultural depart
rnent~ in the various States. This 
CnmmiH"" suhmitt"d its report in 
1958. How tragic and sad it is to find 
that after two years not one recom
rnend .. tion of it has been implement-

ed; that nothing has been done; that 
no State Government has taken any 
action; that only Punjab has submit
ted a scheme only recently and it has 
been accepted. If the urgency and 
the importance which the entire 
country attaches to this important 
problem are to be treated in this way 
and even if such important and urgent 
problems are tackled in such a man
ner, what expectations can we have 
from the Ministry at the Centre ~ 
from the State Governments? 

Our Ministry at the Centre has 
been assuring us that the country 
would be self-sufficient in food by the 
end of the first Plan; then it has said 
that we are going (0 be self-sufficient 
in food by the end of the second 
Plan. The theme of the Minister of 
Food at present is that the country 
is going to be self-sufficient in food 
by the end of the third Plan. We 
must realise how heavily we have 
suffered and how we have had to go 
with the begging bowl before other 
countries. If the implementation of 
such an important and urgent matter 
takes this shape, what assurance or 
what con1ldence can we create in the 
minds of the people? 

I would ask only two or thJee ques
tions agalnst this background. 

Mr. Deputy-Speaker: The rules 
permit only one question. 

Shri Barish Chandra Mathur: Then 
will contine myself to only one 

question. r. it not a fact that after 
the submission of this report, the 
Food Ministers trom the States ha~ 
met in Delhi at least half a dozen 
times? Has the Central authorities 
discussed this problem with them? 
If so, what Is their resistance? What 
is their difRculty? What are the 
financial implications of this report? 
What causes all this delay and 
trouble? Are you going to share the 
entire expenditure with the States 
and, if not, what i. their resistance! 
Have the Central Government dlscus-
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ed these things with the State Food 
Ministers and Agriculture Miniatens 
who have come here at least half a 
dozen times since the submission of 
this report? We find that not a single 
scheme has been submitted and that 
only Punjab has submitted a scheme 
and we do not know what is the 
nature of that scheme which Punjab 
has submitted. What are the main 
recommendations of the Committee to 
whiCh the Government of India them
selves subscribe and which they think 
will go to step up food production. 
and what is the difficulty in accepting 
the major recommendations which the 
Government of India themselves think 
are important and urgent for stepping 
up fo"d production? 

Shri Ajit Singh Sarhadi (Ludhi· 
ana): One question. 

Sbri Braj Raj Singh (Firozabad): 
One question. 

Mr. Deputy-Speaker: Hon. Mem
bers have not given advance notice. 
Anyway. they may each put one 
question and not lengthen their points. 

Shri 8raj Raj Singh: Is it a fact 
that the former Food Minister. Shri 
A. P. Jain. was in favour of imple
menting the report but the Planning 
Commission came in the way and did 
not sanction the implementation of 
the report and. if so. may I know 
whether the Planning Commission is 
still sticking to its own old view and 
if the Minister is in favour of i~ple
menting the report. what is he doing 
to implement it! 

Shrl Ajit Singh Sarhadt: May 
know what scheme does the hon. 
Minister envisage to extend the exist
ing credit facilities for small culti
vators. in implementing the Nalagarh 
Committee report on the subj""t and 
how do~ he propose to meet the 
disparity between the requirements 
of about Rs. 7~O crores for credit facI
lities and the present allocation for 
expenditure which l. just Rs. 147 
crores? . , ~, 
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The MIDIstel' of Food aDd ~
tare (Shrl S. It. PaW): Mr. Deputy
Speaker, Sir, so far as the monon is 
concerned, I am in a position to say 
that I agree with most ot the sugges
tions that my hon. friend Shri LDder 
J. Malhotra has made. I really con
gratulate him on his sincenty of 
purpose and the care and concern 
that he has got in regard to agricul
ture. I also congratulate my hon. 
friend Shri Harish Chandra Mathur; 
because. ever since I had taken up 
this responsibility, for the last one 
year, I know and I recognise what 
great interest they have been taking 
in this subject. Therefore. I can 
assure them. before I proceed with, 
the explanation that I am going to 
give. that so far as their suggestions 
are concerned, I am one with them in 
seeing how quickly these recommen
dations could be implemented and 
what are the difficulties in the matter 
which I would presently state. 

My hon, friend Shri Inder J. Mal
hotra has raised !hree or four points: 
why there was SO much delay in the 
implementation of the report and 
what steps the Central Government 
has taken to avoid further delay; whe
ther the proposals submitted by the 
States are similar and if not what are 
the differences; and whether the Cen
tral Government has impl.mented the 
recommendations so far as its part of 
the work is concerned. 

So far as the delay is concerned, as 
my hon. friend himself suggested, 
agriculture is a State subject and 
what the Centre can do is only by way 
of persuasion. There is nothing like 
a steam-roller by which we can com
pel the Stat~ to 'do it. I do not say 
so merely in any constitutional way. 
We find it extremely difficult to get 
the States do something. Unless all 
the States come to the same conclu
sion. merely one or two States doing 
that does not go fllr indeed. As I 
shal! just narrate. many of these 
things are .tuck up because the States 
do not m~lre up their mind. a~ to 
what exactly can be done. r am 
really thanldul to the Punjab Gov-
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ernment; at any rate in this particu
lar instance, they have done some
thing, which the other States have 
failed to do so far. 

This committee was constituted in 
1957. It was called the Agricultural 
Administration Committee or Nala
garh Committee, because he happened 
to be its Chairman. I am really 
thankful to this committee for making 
some very importan t and practical 
recommendations. If they are imple
mented, it would really streamline 
the administrative machinery, which 
seems to be the purpose of my han. 

. friend who has raised this discussion. 

Some of ..b.e points made by the 
committee are these. Firstly, the agri
cultural administration, especially at 
the State level, was in need of 'mme
diate and drastic reforms. So it is even 
today. Secondly, in its present state, 
it was incapable of shouldering the 
responsibility of effect'vely implement_ 
ing ~e agricultural programmes of 
our national Plans. Thi,.dly, the pre
vaiVng service conditions, morale and 
discr'minatory pay grades reduce the 
agriculture department to the status 
of a Cinderella in comparison to others, 
which also is a fact. My han. friend 
made a remark which I shall endorse, 
that whenever a man does not get a 
job anywhere else, agriculture is the 
last thing. So far it used to be the 
Cinderella. But Cinderella ultimate
ly married a prince. So, I want agri
culture to marry a prince when the 
opportunity comes; the sooner it 
eames, the better. 

Mr. Deputy-Speaker: Is the hon. 
Minister going to be that prince? 

Shri S. K. Patll: I shall find some 
younger prince for this. 

Shri Barish Chandra Mathur: We 
have appointed him as the priest to 
let it done. 

Shrl S. K. Patll: The recommenda
tions of the Nalagarh Committee are 
of two types, those of a reformatory 

type and those which have financial 
implications. So far as the first is 
concerned, I dare say quite a lot haa 
been done by most of the States, but 
Where it comes to fin~nce, it is a diffe
rent proposition, because at every 
State the level is not the same. There 
is no uniformity not only in regard to 
agriculture, but :n other services a'so. 
So, any change involves not only the 
agricultural department, but the ad
ministration a3 well. That is why some 
of the States have really lagged 
beh:nd. 

So far as the reformatory part of 
the recommendations is concerned, a 
lot of them are being carried out. For 
instance, delegat on of powers has 
been done by the majority of States. 
Similarly codification of rules and 
regula tions is also proceed' ng ahead 
and sO also simplification of budgetary 
procedures. AI; these recommenda
tions have been really put into prac
tice. Extension wings in as many as 
8 agricultural colleges, involv:ng an 
expenditure of Rs. 75 lakhs have been 
started. 

It is with regard to recommendations 
involv;ng expenditure particularly on 
staff matters that the States are lag
ging behind, becaUSe any change in 
that d'rection is a very basic change 
that will really involve large expen
diture so far as the State budgets are 
concerned. There the States are hold.. 
ing back, because they want that the 
Government of India shou'd come to 
their rescue for meeting this expendi
ture. I am glad to say that the Gov
ernment of India have promised that 
sa far as the financial consequences at 
the recommendations are concerned, 
We shalI share to the extent of fifty
fifty. Beyond that the Centre cannot 
do, because even the Centre has got 
to find money from somewhere. Agri_ 
culture being a subject in the entire 
jurisdiction of the State, the Govern
ment of India could not go or do 
beyond what it has done. Therefore, 
that little. temptation of 50:50 will 
really go a long way indeed. 
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In October 1960, that is, only a 
couple of months back, I myself wrote 
letters to all the Ch;ef Ministers, in
forming them of the latest position re
.-rding the policy on the implemen
tation of the Report and requesting 
them once again to take personal inter
est in this matter and get it done. The 
Pr:me Minister has also included some 
of the important recommendations of 
the Nalagarh Committee Report in his 
fortnightly letters. That was also 
done. If the Prime Minister's sug
gestion is not implemented, what could 
we do? Of course, we can only make 
suggestions and persuas:on, because no 
direction could be given in the matter 
of agriculture. I can assure my friend, 
Shri Malhotra, that no opportunity has 
been lost and in the conference where 
we meet the Ministe"s this quest'on 
has always been placed before them. 
It has become a hardly annual, year 
after year, and even if We meet of 
oftener than onCe a year we used to 
place 't before them. But if the Min
isters have not so far chosen to do it, 
I do not understand what could be 
done. 

There is another thing which might 
appear very interesting. There was 
the suggestion of my hon. friend--and 
it is a suggestion in the repo"t of the 
Committee a'so--why not form an All 
India Agriculture Service as a sepa
rate cadre, not a State Service but 
an All India Service? Here I would 
tell the House that there was a pro
posal not only with reference to agri
culture but, if I m'stake not, also for 
educa tion, agriculture, engineeting and 
even forestry that they must be all 
India Services. May I here take this 
House in to confidence and say that 
there has been stiff opposition from 
some of the States because they do not 
want these services to be made all 
Ind'a Services? Now we cannot, the 
Government of India cannot ride rough 
shod over the States whether we agree 
with them or not. In the kind of Gov_ 
ernment or set up we have got under 
the Constitution it must be our attempt 
to get these States come to our vIew 
rather than merely passIng a law. So, 
these services should be created and 
we are at it. Because, we are losing 

quite a lot not on:y in the matter of 
agriculture but even in the services 
of engineers and other things like edu
cation and forestry. Thecefore, we 
eould see what type or resistance these 
people are offering. 

So far as the Government of Punjab 
are concerned, they have really done 
quite a lot and if I may enumerate a 
few points of what they have done, 
they are: replacement of temporary 
by permanent posts "n the agriculture 
depa,.tment, provision of selection 
grades, establishment of soil conserva
tion cells in the agriculture depart
ment, provis'on of two subject matter 
specialists in each d strict, arrange
ment for systematic training to exist
ing staff and fresh agriculmral gradu
ates, provision of train'ng reserve and 
appointment of steno-typists for Depu
ty Directors etc. Some o~ them may 
seem small, but they have done it. 
This has cost them some'hing like Rs, 
5'72 lakhs per annum and the Gov_ 
ernment of India haVe agreed to pay 
50 per cent. That means, the expen
diture is in the neghbourhood of Rs. 
6 lakhs and our share will come to Rs. 
3 lakhs. We are prepared to do that. 
We are really using all our influence, 
whatever we can, both formal and in
formal influence, in order to see that 
they talI in line and I am quite sure 
they will do that. 

Then I come to the question of agri
cultural cred't and co-operative credit, 
which was rahed by my hon. friend, 
Sh-i Sarhadi. The co,t of co-operative 
credit has increased from Rs. 20 crores 
to Rs. 100 crores dur'ng the last year 
and it might reach a figure of Rs. 200 
crores by the end of the Second Plan. 
In the Third Phn the prov'sion is as. 
537 crores. Sure'y, even more could 
have been made. But, as I said, we 
must look to the finances of our coun
try, and that is whv it has been only 
so murh. But even this is not being 
ava'led of. Ther"fore, we must create 
condition. bv which whatever has been 
made available ;s hken advantage of, 
and I am quite sure that would be 
done. 

Then there is the provision of ade
quate storage facilities. That Is also 
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keeping pace with our requirements. 
We have now decided, as the House 
knows, with the sanction of the House, 
to create a stock pile or a buffer stock 
of 5 million tons of foodgrains. Now, 
apart from other considerations, we 
cannot acquire all this and permanent
ly keep it unless We have got the right 
type of storage. Therefore, storage 
also has been thought of and in the 
Third Plan we have got a provision of 
Rs. 951 lakhs for that. I could tell 
the House that I am not satisfied with 

. this provision and I had told the Plan
ning Commission that the provision 
has got to be increased. That provi
sion would be increased. Therefore 
So far as storage is concerned, that has 
been done. 

So far as the all-India agriculture 
service is concerned, I have just now 
said that that is really a kind of thing 
which we want to have in all these 
matters particularly in the matter of 
agriculture. We are taking up that 
subject with the States. The funniest 
part of it is--I do not understand why 
it is so-that some of the most import
ant States, that is in population and 
in other respects, like the U.P. and the 
old Bombay State which was Maha
rashtra and Gujarat put together, were 
the States who stoutly opposed this 
type of thing for reasons best known 
to themselves. 

Ehli Barish Chandra Mathur: It 
affects their sovereignty. 

Shri S. K. Patil: I do not know. 
The hon. Member says that it affects 
their sovereignty. Maybe, it is one of 
the reasons. One can conclude that. 
But we have not given up the hope 
that it could be done. 

So far as the Indian Council of Agri
cultural Research and the Central 
Commodity Committee are concerned, 
the Indian Council of Agricultural Re_ 
search has requested the States to form 
supernumerary cadres for the sta1I 
engaged on research schemes ftnanc
ed by the Council. That is also a point 
that was raised. Delegation of powers 

has also been done. Regarding setting 
up of extension sections in agricultural 
colleges to which I made a reference 
in the beginning of my speech, extra 
sections have been sanctioned for eight 
colleges and necessary prOVision has 
been made to the extent of Rs. 20 lakhs 
for setting up similar extension sec
tions in the remaining agricultural and 
veterinary colleges during the Third 
Plan. 

Then comes the appointment of spe
cial committees once in five years to 
examine the programmes and the poli_ 
cies of Central Commodity Committees 
and Central institutions. This is a sllg
gestion of the Committee which, I do 
not say that it is a bad suggestion, we 
have not exactly accepted because 
there are talks of having the Agricul
ture Commission. If such a commis
sion is cOming, we will have a large 
coverage. Their terms of reference 
surely will be wider than could be 
g:ven to any such committee. There
fore that particular thing we are not 
doing. But in any case this is a mat
ter which repeats itself every five 
years. Therefore there is no question 
of having it immediately. 

Shri Braj Raj Singh: But the Com
mission is not coming into being. 

Shri S. K. Patil: The question I' 
that we do not WJ'lt to have this com
mission tomorrow. Even jf I want it, 
I will not have it tomorrow because 
we are in the process of doing some
thing. We must get settled also as all 
these new things are coming. There
fore when many of our schemes are 
under way and have gone to some 
extent that is the time when the Agri
culture Commission can come because 
then they can review the progress and 
what can be done. It is no use sug
gesting these things as the Nalagarb 
Committee have themselves suggested 
these things. We do not want the 
Agriculture Commission again to sug
gest these things. But they can take 
a kind of view of everything that is 
happening in the country so far as 
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agriculture is concerned and come to 
some kind of a conclusion. 

i can end by saying one thing. So 
f~r as agriculture is concerned, I am 
fee).ing myself what my hon. friend, 
Shri Mathur said. It is not merely 
for the sake of saying that I say so. 
Minister after minister has come and 
said that this COWltry will be self
sufficient in five years or whatever is 
the time-I do not know what the 
other Ministers Said. I haVe been say
ing that it should be our attempt to 
do so. It should be not only my at
tempt but the attempt of every hon. 
Member of this House and, as I say, 
of every citizen of this cOWltry to 
make it self-sufficient. A purely and 
predominantly agricultural country 
like India, which even today produced 
more grain, if I may say so, should be 
self-sufficient. There should not be 
any shortage at all--even at the pre
sent level of production I am talking
if we change our habits a little. But 
I am net going into that subject now. 
r may say that in comparison to any 
COWl try in the world, we are not pro
ducing less. But we must produce 
more because our habits are different 
from others. Possibly we do not get 
the same quanUy of the C03tly things 
that are necessary in our diets. There
fore we have got to produce more. 
Therefore anything that we can do for 
the promotion of agriculture is the 
greatest national service that we can 
do just now. That is why our hon. 
Prime Minister has been tell'ng again 
and again and so often during the 
last two or three years that the Chief 
liIinisters of the States should really 
take over this portfolio of food and 
agriculture, so that everybody, the 
other min'sters, feel that it is not a 
Cindrella but that she has become a 
princess because the Chief Minister has 

married her. That exactly is the at
tempt but perhaps barring Madhya 
Pradesh, no Chief Minister has really 
become the M..nister in charge of agri
culture To ail Chief MinIsters I say 
that this is the work which has got ta
be given its proper importance, but 
when it was referred to them some
times they hit me back and said, "Why 
is it that the Prime Minister does not 
take over food and agriculture at the 
Centre"? Whatever it is, that factor as· 
to who takes it is a different matter. 
But the amoWlt of sincerity, the en
thusiasm that we have got to create 
and the kind of dynamism that we have 
got to create in the country can be 
created by any Minister who really 
minds agriculture. He has got a sort 
of marathon job to do in this country. 
r am quite sure that would be done. 
Therefore, the processes of implement
ing the recommendations of the Com
mittee are really in full swing and I 
can assure this House that before· 
long, we shall have implemented 
them. So far as the part of the Gov
ernment of India is concerned, we are 
not behind. 

A little point and I have finished. 
A question was asked about Union 
Territories, because, there, directly the 
responsibility is our3. I have not got 
all the details with me. I did not anti
cipate that question. So far as this is 
concerned, I can assure the House that, 
even if it has not been done, before 
anything could be done in other States, 
we should set the example ourselves 
by doing whatever lies in our power to 
see that these recommendations are 
implemented. 

17.36 brs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Tuesday, the-
29th November, 1960/ Agrahallana. 8,. 
1882 (Saka). 




